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THE KERALA HEADLOAD
WORKERS ACT 1978 .

3. (ACT 20 OF 1980)

!l.
(AMENDED BY ACT 8 OF 1994} Act 27 of 2008 Act 3 of 2009 & Act 13 of 2013.

An Act to Regulate the Employment “of Head load Workers in the State of
Kerala and lo make provision for their Weifare., for the Settlement of Disputes in
Respect of their Employment or Non-Employment and for matters connected
therewith. |
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Preamble:- WHEREAS it is expedient to regd[ate the employment of head load,

workers in the State of Kerala and to make provision for their welfare, for the
setllemént of disputes in' respect of their employment or.non-employment and for
matlers connected therewith; - '

BE it enacted in the Twent}y-_ninth ryear of the Repu‘b!ic of India as follows:

I
| . CHAPTERI
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1.

PRELIMINARV

1. Short Title, Extent and Commencement:-(1) This Act may be called the
Kerala Head Workers Act, 1 978.

(2) It extends to the whole of the State of Kerala.
(A

(3) It shall come into force qﬁ such date as the Government may, by notification
' ‘ '

L
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in the Gazette, appointment; and diﬁerent dates may be appointed for different areas
and for different provisions of this Aét and for different establishment.**

2. Definitions:-In this Act, unlés_s the chhtext otherwise requires,-

{a) "adolescent” means a per‘ﬁon who has completed his fifteenth year of age but
b

has notTompleled his eighte‘e_nth year of age;



(b} “adult” means a person who has camp!etea his eighteenth vear of age.;

(¢) “appellate authority” in relation 1o any area, means the appellate authonity
appointed under 8. 4 for that area,

() “Board” means a Regulatory and Weifare Board established under 5. 14},
“[{e} "Committee” meaﬁs a Reguiatoﬁ and Welfare Authority appointed under
S.18);

(f} “Concifiation Officer” in refation to any area, means the Conciliation Officer
appointed under S. 3 for thal area;

*{{g} "Contractor” in relation to an establishment, means a person who

underakes to execute any work for such establishment by engaging head load

workers on hire or otherwise, or who supplies head load workers® {for the purpose of,

engaging them in such establishment and includes a sub contractor and a broker, or
a clearing and forwarding agent, or commission agent or mercantile agent or

consignment agent or owner of a vehicle for a carriage of goods.)
(h) "dispute’ means any dispute or difference between employers and emplovers

or between employers and head load workers or between head load workers and

head loag
workers, which is connected with the employment or non amployment or the terms of

employment or the conditions of employments, of any head load workers.
Explanation: Where any employer discharges, dismisses, retrenches or

otherwise terminates the services of, or denies employment of an individual head
load worker, any dispute or difference betwsen that head load worker and his
employer connected with, or arising out of, such discharges, dismissal, refrenchment

or otherwise termination or deniagl of employment shali be deamed to be a dispule

*substituted by Act 27 of 2008 published in .G L No. 175 did 08.08.2008




ﬁotwithstanding that no other head load worker or any union of head load workers ig
a party to the dispule.

(i) “employer” means, -

{i) in relation t0 a head load worker® (employed or } engaged by or through a

contractor, the principal employer’
*[{iiy in refation to a head load worker wha is not employed or engaged by any

emplover or contractor, the Committee appointed under S. 18
**[Explanation: For the purpose of this sub clause "head load worker” means a

person regisiefed as head load worker under the Scheme, and whose wages are
paid by the employer or contractor through the Committee concermed].

(i) i relation to any other head load worker, the person who has ultimate
control over the affairs of the establishment in or for which the head load worker is

emploved and includes any other person to whom the affairs of such establishment
are entrusted, whether such person is calied an agent, manager or by any other
name prevailing in such establishment,

{i} “establishment” means an establishment specified in the schedule and
includes the precincts thereof:

3k} “famity” means “(hushand, wife, dependent parents, minor children, inciuding
legaily adopled children) unmarried or widowed daugh‘ters, who are dependent
mentally challenged children who are depandart and wholly dependent unmarried
sistors)

(1) "funds” means a fund constituted under a Scheme;

(m} "head load worker” means *[a person' engaged or employed directly] or

“inseried by Act 27 of 2008 published in K.G.Ext NG.1757 6t B.8.2008

3 ¢ fauseK) Substituted by Act 13 of 2013 by Netin.Ne . 10715/Leg. C2/2010/law Dt.5.03 2013 Published in
K.G/Extn N0.649 dt 5.3 2013 :

* Substituted Act 27 of 7008 piblished in K.G.No, 1757 d1 8.8.2008



through a conteactor in of for an establishment, whether for wages or not, for lnading
or unloading or carrying on head or person or in a frolly any article or aricles in or
from or to a vehicle or any place in such establishment or stacking articles excluding
delicate or sophisticated articles in a vehicle or unloading by sliding using manuel
tabour from a mechanically propelled vehicle or a person who does in connection
with the work in ports the works likes filling of ferllizers in sacks ,weighing and
stiching of sacks, bundling, breaking seeks of containers,stacking  and includes any
person not employed by any employer or contractor but engaged in the loading or
unloading or carying on head Or person or in a trolly any article or articies for wages,

but dpes not includes a persan engaged by an individual for domestic purposes.

*[Explanation: For the purpose of this clause, “a person engaged by an individual for
domestic purposes” means any person engaged by an individual for

(a) any article for construction of a building for his own residential purpose;

{b} any article in connection with marriage or other family function in his residence or

in places where marriage or other family functions are conducted;

(c) any house-hold arficles including furniture in connection with the shifting of a -

dwelling house of a person;
{d} any article or articles for carrying out any agricuiturat operations it his land

(e} any articles exclusively for his personal use and not for any industdal or

commercial purposes]

{n) "Inspector” means an Inspector appointed under S. 5

(o) “minor” means a person who has not completed his fifteenth year of a‘ge;

{p} "principal employer” means an employer who engages a head load warker by
or through a cantraclor in any establishment;

(g) "prescribed” means prescribed by rules made under this Act;

{r) "scheme’ means a scheme made under this Act;
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{s) "wages” means all remuneration, whether payable in cash or in kind which would,
if the terms of employment, express or implied, were fulfilied, be payable fo 3 head
load worker employed in an establishment or for work done in such establishment,

but does not include-

{i) the value of -

{A) any bouse accommodation, supﬁé}ly of light water or medical
attendance; or

{BS any cher—amenity or service excluded by general or special order of
the Government; or

{ii} any contribution paid by the employer to any pension fund or any scheme of

social insurance and the interest which may have accrued thergon; or
iy any travelling aliowance or value of any travelling concession; or

{iv} any sum paid fo a head load worker to defray special expenses entailed on him
by the nature of his employment; or

{v} any gratuity payable on discharge; or

{vi} any bonus.
CHAPTER I

CONCILIATION OFFIiCERS, APPELLATE AUTHORITIES AND

INSPECTOR

3. Appointment of Conciliation Officers:-The Govemment may, by
notification in the Gazette, appoint for any area specified therein any officer of the

Labour Department not below the rank of Deputy Labour Officer 1o be a Conciliation

Officer for the purpose of performing the funclions entrusted o 1he Concitiation
Officer by or under this Act.
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4. Appellate Authorities:-The Government may, by notification in the Gazette,

appaint for any area specified therein an officer of the Labour Bepariment not below
the rank of District Labour officer {o be an appellate authanty for the purpose of

performing the functions of the appeliate authority under this Act.

5. Inspectors:-(1) The Government may; by notification in the Gazette, appoint—

,

{2} such officers*

(b} such persons as possess the prescribed qualifications, as they think fit, to be
inspectars for the purposes of this Act and define the local limits within which they

shall exercise their powers,

{2} Subject to any rules made in this behalf, an Inspector may, within the local limits

for which he is appointed:-
{a) enter with such assistants, if any, being persons in the service of the

Government or any local or public authonty, as he thinks fit any establishment
wherein head load workers are employed or wherefrom work is given out to head
load workers, for the purpose of exarnining any register, record of wages or notices
required o be kept or exhibited under any scheme or rule made under this Act and
require the preduction thereof either on the spot or in the office of the Inspector.

Provided that the Inspector shall not enter any establishment at any time between
7 pm.and 7 a.m. except when work is being carried on in such establishment:

(b} examine any person found in any such establishment, if he has reasonable cause
lo beligve that such person is a head load worker emploved thergin or to whom work

is given there from;

(c) require any person giving any work to a head load worker or a group of Head

load workers to give any information, which is in his powsr to give, in respect of

the name and address of each of the person to whom the work is given and in

respect of

- payments made or o he made for the said work.

N




{d} seize or take copies of such registers, records of wages or notices or portions
thereof, as he may consider refevant in respect of an offence under this Act or any

schame or rule made there under which he has reasson io believe has been

commitied by
an employer; and
(e} exercise such other powers as may be prescribed.

{3} Every employer shall afford an Inspector all reasonable facilities for making

an entry, inspection, examination or enquiry under this Act.

CHAPTER {li
HOURS AND LIMITATIONS OF EMPLOYMENT AND WAGES

6. Hours of work:-Save as otherwise expressly provided in this Act, no adult

Head load worker shall be required o work for more than eight hours in any day and
no adolescent or minor head load worker shall be required to work for more than six
hours in any day:

Provided that nothing contained in this section shall be deemed to prohibit an

agreement between the employer and the head load workers for working for less

than eight hours or six hours, as the case may be, on any particuéér day or days of |

on all days of employment or to affect any custom or practice prevailing in the focality
under which the head load worker is required to work for less than eight hours or six
hours, as the case may be.

7. Limitation of Employment:-
(1) Na head load worker shall be required to carry on his head or person at a time

any article or arlicles weighing more than seventy-five kitograms.

{2} Nolwithstanding anything conlained in this Act, no person wha is more than



sixty years of age shall be entitled to the benefits conferred on a head load worker

under this Act.

8. Daily intervals for rest — The period of wark on each day shall be so fixed

that no period shall exceed three hours of continuous work and no head load worker

shall work for more than three hours continuously before he had an interval for rest

N

for at least half an hour.

9. Wages Payable to Head foad workers.- Every employer shall pay to
any head load worker employed by him Sucb wages as may be preseribed; and
different wages may be prescribed for different establishients and for kinds of
work.”(Provided that every head load worker shall give a signed receipt to the

employer in token of the amount received towards wages. )

10. Wages for work between 7 P.M. and 7 A.M, Where a head load

warker is required by an employer to work at fime between 7 pm. and 7 am he
shall be paid for such work ong and a half times the wages payable to him under
5.4 '

Provided that nothing in this section shall apply to head load workers working in bus
stands, hoat jetties, fanding places of country crafts and such other places as may

be specified by the Government in this behalf.

11. Enforcement of payment of wages:-{1) If any employer pays less than

the wages due to a head load worker or refuses to pay such wages, the head load
worker or an official of the union of which he is 2 member may make an application

to the Conciliation officer for a direction under sub-s.(2)

(2) On receipt of an application under sub/s.(1).the Conciliations Officer shalt, after
giving the applicant and the employer an opportunity of being heard and after such

inquiry, if any, which he may consider necessary, direct:-

¥ Provise 1o section 9 added by act 27 of 2008, Publishen in G Ext.No. 1757 dt §.8.7008
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{a) in the case of a claim arising out of the payment less than the wages, the
Payment of wages due to the head load worker of the amount by which the wages
nayable 10 him exceeds the amount actually paid by the employer;

{b) in the case of a claim arising out of non payment of less than the wages, the

payment of wages due to the head load worker.

{3y If, as a result of a direction under sub-s.{2), any amount of the wages becomes
payable to a head load worker, the Concii%atic\m DOfficer shall, if the amount is not paid
in accordance with his direction, make a report to the Collector specifying the full
pariculars régardirzg the amount of the wages due to the head load worker, and on
receipti of such repori the Collector sha%i‘proc‘eed io recover the same from the

employer as if-it were an arrear of public revenue due on {and.

Explanation - In this sub-section and $.36, “Collector’ means the District

Collector or any other officer appointed by the Government to exercise the ROWETS
and perform the function of a Coliector under the Kerala Revenue Recovery Act,
1968 (15 of 1968).

12. Appeal - (1) Against any order passed by a Conciliation Officer under .11,

an appeal shall lie to the appellate authority within a period of thirty days from the
date of the order appealed against and the decision of the appellate authority on
such appea! shall be final:

Provided that the appellate authority may admit an appeal presented after the
expiration of the said period of thily days if it is satisfied that the appellant had
sufficient cause for not presenting the appeal within that period.

Provided that the appeliate authority may admit an appeal presented after the
expiration of the said period of thity days if it is satisfied that the appellant had
sufficient cause for not g)resenting the appeal within that period.

{2) The appellate authority shall have no power to stay the operation of the order of
the Conciliation Ofticer pending disposal of the appeal. except for good and sufficient

reasons {o be recorded in writing.



CHAPTER IV
SCHEMES

13. Scheme — {1) The Government may, by notification in the Gazette, make one

of more scheme or schemes for any employment or group of employments in one of

.

more area or areas specified in the nolification, and by similar notification add to

amend or vary any such scheme or substitute ancther scheme for any such scheme. N

Provided, that no such notification shall come into force unless a draft therefore is
published in the Gazette and unless it is finafized after considering objections and
sliggestions received within one month of the publication of such draft in the

Gazelte,

{2} Subject to the provisions of this Act and the rules made there under, a scheme
made under sub-s. (1) may provide for afi or any of the foliowing matters, namely:

{a} for the welfare of head load workers;
(b} for health and safety measures for head load workers:

“(bb) for providing benefits under the Employees State insurance Acl, 1948 {
Central Act 34 of 1948) to head lpad workers.}

{c) for the constitution of any fund or funds including provident fund for the benefit of
head lvad workers, the vesting of such funds, the payment of contributions to be

made to such funds and all matters relating thereto;

(d) for regulating the recruitment and entry into the scheme of head load workers,
and the registration of head load workers and employers inciuding the maintenance
of registers, removal either temporarily or permanently, of names from the registers

and the imposition of fee for registration;

{e} for regulating the employment of head load workers and the terms and conditions
of such empioyment, inciuding maternity benefit, feave with wages provision for
gratuity and conditions as to weekly and other holidays and pay in respect '

F Clause fhblinserted by Act 13 of 2013 by Notfn N, 10715/leg C2/2010/Law 40.5.3.2013




thereof:

{f) for pooling of head inad workers who are not employed under any employer

Of contracior.

{g) for the manner in which, and the persons by whom the cost of operating scheme
is 1o be defrayed *lincluding any contribution or welfare levy to be paid by employers

and head load workers and the rate of such tontribution or welfare levy;]

(h) for appointing persons and authorities who or which are {o be responsible for the

administration of the scheme and for the administration of funds constituted for the
purposes aforesaid;

{i) for such incidental and supplementary matters as may be necessary or expedient
for giving effect to the purposes of the scheme:

(1} generally for making better provision as regards the terms and conditions of
empioyment of head ioad workers.

{3) If any question arises whether any scheme applies to any class of head load
workers, the matter shall be referred fo the Government whose decision thereon
shall be final,

(4} The Government may, *** [in consultation with the Board] by notification in the
Gazette. add to the schedule any establishment in respect of the head load workers
whereof they are of opinion that a scheme should be made under this Act, and
thereupon the establishment so added shall be deemed to he an establishment
specified in the Scheduie for the purposes of this Act,

(5) Bvery notification under sub-s (1) shall be laid as soon as may be after it is

issued, before the Legislative Assembly, while it is in session for a total period of
fourteen days which may be comprised in one session or in two successive
sessions, and i, before the expiry of the session in which it is so laid or the session
immediately following, the Legislative Assembly makes any modification in the
notification or decides that the notification should not be issued, the notification shall

thereafter have effect only in such modified form or be of no effect, as the case may



be, so however that any such madification or annulment shall be without prejudice to

the validity of anything previously done under that notification.

CHAPTERV
BOARD

14. Board:-(1) The Government may, by nafification in the Gazette, establish a

Board to be known by such name as may be specified in the notification for the
purpose of exercising the powers and performing the functions of the Board under

this Act and the schemes.

(2) The Board shall be a body corporate with the name specified, having perpefual
succession and a common seal, with power to acquire, hold and dispose of property
and to contract and may, by that name, sue and be sued.

' (3)' The Board shall consist of members nominated from time to time by the
Government representing the employers, the head load workers and the

Govermment.

{4) The members representing the employers, the head uzg}ad workers and the
Government shall be equal in number.

(5} The Government shall appoint one of the members of the Board to be its
Chairman.

- {6) After nominations of all the members of the Board and the appointment of
the Chairman, the Government shall publish their names in the Gazetie. |
{7) The term of office of the members of the Board shall be such as may be
prescribed.

(8) The Board shall exercise such powers and perform s&ch functions and shall

foltow such procedure as may be specified in the schéme or inn the rules made under

this Act.




(9} In the exercise of the powers and the discharge of its functions, the Board shall

be bound by such directions as the Government may give to it from time to time.

15. Disqualifications and removal: {1) No persor shall be nominated as. or

continue 10 be a member of the Board who:

{a) is a salaried officer of the Board: “** 7{except the person appointed as the
Chief Executive of the Board] or |

{b)is, or any timre has been adjudged an insolvent; or

{c}is ff)und ie be a junatic or becomes of unsound mind; or

{d}is or has been conizicfed by any offence involving moral turpitude;

{e) ceases to represent the employers or head load workers, as the case may be.
{2) The Government may remove from office any member who:-

{a) is or has become subject to any of the disgualifications mentioned in sub-s
(1), 0r

w8 absent without leave of the Board for more than three consecutive
meetings of the Board.

{16. Appointment of officers in the Board — (1) The Government may appoint

such number of officers as they think fit for assisting the. Board in exercise of iis

powers and the perfarmance of its under this Act .or Rules and the Schemes.

{2) The Officers appointed under sub-s (1) shall exercise such powers and
discharge such duties as may be prescribed.

17. Supersession of Board: (1) if the Government are of opinion:-

{al that the Board is unable to perform iis functions; or |

? inserted by act § of 1994 as per Nown.No 1807 7/Leg U3/91 /L aw dt 25.3.1994. Published in K .G.Ext.N0. 265
(£.25.3.1994,



{b) that the Board has persistently made default in the performance of its functions or
has exceeded or abused its powers. The Government may, by notification in 'the
Gazelte, supersede the Board for such period as may be specified in the notification:

Provided that, before issuing a notification under this sub-section on ény of the
grounds mentioned in clause (b), the Government shall give a reasonable
opportunity to the Board to show cause why it should not be superseded, and shall
consider the explanation and objections, if any, <;f the Board.

(2) Upon the publication of a nofification under sub-s. (1) .-
(a) all the'members of the Board shall, as from the date of such publication;
vacate their office as such members;

{b} all the powers and functions which may be exercised or performed by the Board
shall, during the period of supersession, be exercised or performed by such

perscn or persons as may be specified in the notification:

{c) all funds and other property vesting in the Board shall, during the period of
supersession, vest in the Government,

{3) On the axpiration of the pericd of supersession specified in the notification
issued under sub-s.(1}, the Government may.-

{a) extend the period of supersession for such further period as it may consider
necessary:

Provided that the total period of supersession shall not excead one year or;

{b} re-establish the Board in the mannar provided in S.14

CHAPTER VI

COMMITTEES -

18(1) The Government may , by notification in the Gazelle , appoint a committee for
- every revenue district in the state and on the recommendation of the board |, appoint
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as many Special Committees as thay deem fit in any area fafling within any industrial
township or other special areas of importance in the state , to be known by such
name as may be specified in the notification for the purpose of exercising the
powars and performing the function of the Committee under the Act and the Scheme

in refation to that area:

Provided that if any Special Committee has been appointed , the committee pointed
for the revenue district shall cease to exercise jurisdiction over the area of the

special Committee.

{2) BEvery such committee shall be a body corporate with the name specified, having
nerpetual succession and a common seal, with power to acquire, hold and dispose

of property and to contract and may by that name sue and be sued.

(3) The committee shall consist of such number of members, not exceeding fifteen
nominated by the Government, of whom fwo thirds shall be persons representing the

emp!byers and the head load workers.

(4) The members representing the employers and the head load workers shall be

equal in number.
*(5) The Government shall appoint one of the members of the Commitiee to be

its Chairman and another members to be its, %( District secretary or as the case may

be special area secretary)

(8) After nomination of all the members of the commiltee and the appeintment ‘

Chairman and the™{ District secretary or as the case may be special area secretary)

the Government shall publish their names in the Gazette and In slich other places
as the Govemment may

deem necessary.

(7} The term of office of the members of the commitiee shail be such as may be

prescribed .

® substituted by Aet 2 of 2009 published in K.6.Ext.Ne.35 di §.1.2008
¥ substituted by Act 3 of 2008 published in ¥.G.Ext.No.35 1 5.1.2009



118} The functions of the committee shall be -

{a) to poo! the head load workers who are not employed under any employer or

contracior,

(b} to arrange and reguiate employment of such head foad workers and to pay them

wages

“

(c}to take disciplinary action against them wherever necessary

{d) to do all such acts as are necessary for the implementation of this Act and'the

Schemes.

(8). In the exercise of the powers and the discharge of its functions the committee
shalt be bound by such directions as the Board may give (o it from time o time.

19.Appointment of Officers for assisting Committee:-(1) |

The Govt may appoint such number of officers as they think fit for assisting the
committee in the exercise of its powers and the performance of its functions under -

the act and the Scheme.

(2) The officers appointed under sub-section (1) shall exercise such powers and

discharge such duties as may be prescribed.

(19 A} Appointment of Advisory Committee:- (1) The board may constitute as many
Advisory Committees as are found necessary for any area in a revenue district, for

the purpose of advising the committee on any matter pertaining to that area.

{2).Every Advisory committee under sub-Sec(1) shall consist of seven members
nominated by the Board of whom three each shall represent the employers and the

head load workers and one shall be an officer of the board,
(3) The Officer of the board nominated, under sub-sec(2) shalt be it's Convener.

(4) The term-of office of the members of the Advisory Committes and the conduct of
business of the Ar}vis@i'y commitiee shall be such as may be decided by the Board

from time o time

¥ pdded by act 3 of 2009 pubfished o K.G,.Ext N0.35 dt 51,2609,




20. Supersession of committee: (1) if the Government are of the opinion —

(@) that the committee is unable to perform its functions; or

(b} that the committee has persistently made default in the discharge of its functions
ar has exceeded or abused ifs powers, the Government may, by notification in the
Gazette, supersede the committee for such period as may be specified in the

N

notification:

Provided that, before issuing a notification under this sub-section on any of the
grounds mentioned in clause (b) the Government shall give a reasonable op;ﬁortunity
to the commitiee to show cause why it should not be superseded, and shall consider

the explanations and objections, if any, of the commiliee.
{2) Upon the publication of a notification under sub-s(1):-

(a) all the members of the committee shall, as from the date of such publication,

vacate their offices as such members:

(b} all the powers and functions, which may be exercised or performed by the
commiftee, shall, during the period of supersession, be exercised or performed by

stich person or persons as may be specified in the notification;

{clall funds and other property vesting in the comemitiee shall, during the period of
supersession, vest in the Government.

(3} Onthe expiration of the period of supersession specified in the notification issued
under sub-s.(1}, the Government may:-

(a) extend the period of supersession for such further period as they may consider
necessary:-

Provided that the total period of supersession shall not exceed one year, or

{b) appoint another committee in the manner provided in S.18.



CHAPTER VI
DISPUTES

21. Settlement of disputes ~ (1) Where a dispute which is connected with the

employment or non-employment or Eée terms of empioyment or with the conditions of

work, of any head load worker exists or is apprehended, the Assistant Labour
Officer. having jurisdiction may hold conciliation conferences for the purpose of
bringing about & settlement of the dispute and, if such setflement is not arived at,

send a report of the dispute to the Conciiation Officer.

(2} On receipt of a report under sub-s.(1), the Conciliation Officer may haold
conciliation proceedings and shall, for the purpose of bringing about a seftlement of
the dispute without delay investigate the same and all matters affecting the merits
and the right settlement thereof and may do all such things as he thinks fit for the
purpose of promoting a fair and amicable settlement of the dispute.

(3) If 2 settiement of the dispute or of any of the matters in dispute is arrived at in the
course of conciliation proceedings, the Conciliation Officer shall send a report thereof

to the appeliate authority.

(4) If a settlernent of the dispute or any of the matters in dispute is not arrived at the
Conciliation Officer shall take a decision on the dispute or, as the case may be, on
the matters in respect of which no seftiement has been arrived at and shall send a
report of the dispute with a copy of his decision to the appellate atthority.

(8) The decision of the Conciliation Officer under sub.s{4) shall, subiect fo the
decision of the appeillate authority under sub-3.(7), be binding on all parties ta the

dispute.
{6) Any person aggrieved by any decision of the Concifiation Officer under subs.{

4} may, within such time as may be prescribed, appeal to the appellate authority

against such decision.




{7} On receipt of an appeal under sub-s(B), the appellate authority shall make such
inquiries as it deems fit and after giving the parfies an opportunity of being heard

" decided the appeal within a period of two weeks from the date of receipt of the

appeak,

(8) Notwithstanding anything contained in any law for the time being in force, the
appellate authority shall not stay the operation of the decision of the Concifiation.

~

Officer pending its decision on the appeal except for good and sufficient reasons to

bée recorded in wiiting.

22. Reference or decision of disputes by Government:-(1)

Notwithstanding anything contained in S. 21, where any dispute exsts or is
apprehended, the Government may, by order in writing and for reasons to be stated

therein:-

(a) refer the dispute to the appeliate authority constituted for the area in which the
dispute exists or is apprehended, for decision, or

{13} decided the dispute themseives.

(2} Where a dispute is referred to an appellate autherﬁty un-der clause (a) of subs.

(1) that authority shall decide the dispute as if the reference by the Government were
an appeal under sub-s. (6} of $.21.

{3} The decision of the Government referred to in clause (b} of sub-s. (1) shall be
final and shall be given effect o b y the parties to the dispute forthwith,

23. Representation of parties — {1} A head foad worker who is a party fo a

dispute shall be entitled to be represented in any proceeding under this Act by~
{a) any member of the executive ar other office bearer of a registered trade union
of which he is 3 member.

(b} any member of the executive or other office bearer of a federation of trade unions

to which the trade union referred toin clause (a) is affiliated,



{c) where the head load worker is not a member of any trade union, by any member
of the executive or other office bearer of any trade union connected with, or by any
other head worker employed in, the establishment under which the head load worker

is employed and autherized in such manner as may be prescribed

{2) An employer who is a party to a dispute shall be entitlied to be represented in any

proceeding under this Act by
{a) an officer of an association of employers to which he is a member,

{b} an officer of a federation of association of employers fo which the association

reforred to in clause (a) is affiliated;

{c) where the émplover is not 2 member of any association of employers, by an
officer of any association of employers connected with or by any other smployer
engaged in, the establishment similar to the one in which the employer is engaged

and authorized in such manner as may be prescribed.

(3} No party to a dispute shall be entitled to be represented by a legal practitioner in

any conciliation ;jroceedings under this Act.

{4) In any proceeding before the appeliate authority, or the Government, a party to a
dispute may be represented by a legal praclitioner with the consent of the other
parties to the proceeding and with the leave of the appellate authority or the

Government, as the case may be.

CHAPTER Viii

"{EMPLOYEES COMPENSATION)

24. Application of Employees Compensation Act to head load

Workers:-The provisions of the Empigyees Compensation Act 1923 (Central Act 8

of 1923) and the rule made there under shall mutatis mutandis apply to the head

Y ubstituted by Nofn No. 10715/Leg.C2/2010/ aw dt.5.3. 2013 Published m K G.Exira No.649 ¢t 5 2.7013




foad workers employed in any establishment, and, for that purpose, they shall be
deemed 0 be ’Z(emgxloyees) withirs the meaning of that Act.

N

CHAPTER IX

REGISTER AND RECORDS

25.Registration of Head load Workers:-(1) Such authority or officer referred {o

Sub-s(1) of §.25 shall maintain a register of head joad workers within its or his
jurisdiction,

(2)The register shall contain such particulars as may be preseribed.

(3) The register shall be maintained by the authority or officer as the case may be, in
such manner as may be prescribed. '

26. Maintenance of Registers and Records of Employers:-

Every employer or contractor who employ or engage in or for an
establishment any head load worker registered under the Scheme, shall register
their name with the Committee concemed by paying such fees and in such manner
as may be prescribed, -

CHAPTER X

PENALTIES AND PROCEDURE

27. Penalty for obstructions:-(1) Whoever obsiructs any Inspector or Assistant

Labour Officer or Conciliation Officer or Appellate Authorily in the discharge of his or

2 sraviso added byaet 13 of 2013 hy Nntfﬁ.ﬂa.mﬂ.'&ﬂ.pgf_zmmU,r’l,aw dt 5.3.20013. Published in K.G.Extra
No.64T dr 5.3,2004



its duties under this Act or refuses or wilifully neglecls to afford any Inspector
reasonable facilities for making any inspection, examination or inquiry authorized by
under this Act, shall be punishable with imprisonment for a term which may extend to

six months, ar with fine which may extend {o one thousand rupees, or with both.

(2) Whoever willfully refuses to produce on the demand of an Inspector or a
Conciliation Officer or an appellate authority any register or other document kept in

pursuance of this Act or prevents or attempts to prevent or does anything which he
has reason fo believe is likely to prevent any parson from appearing before or beéng

examined by, an Inspector or a congiliation Officer or an appellate authority acting in

pursuance of his or its duties under this Act, shall be punishable with imprisonment
for a term. which may extend to six months, or with fine which may extend {o one

thousand rupees or with both.

28. Penalty for making false statement, etc.:- Whoever for the purpose of

avoiding any payment to be made by him under this Act or under a Scheme or for
enabling any other person to avoid such payment, knowingly makes or causes to be

made any false statsment or false representation, shall be punishable with

imprisonment.
for a term which may extend to six months, or with fine which may extend to one
thotsand rupaes or with both.

29. Other penalties:-Whoever confravenes or makes default in complying with

any of the provisions of this Act or 2 Scheme or of any' rule made under this Act
shall, if no other penalty is elsewhere provided by or under this Act for such
contravention or noncompliance, be punishable with imprisonment for a term which
may extend to six months, or with fine which may extend to one thousand rupees, or
with both, and, in the case of a continutng contravention, with an additional fine
which may extend to one hundred rupees for any day during which such

contravention continues after conviction for the first such contravantion.
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30. Enhanced penalty after previous conviction:-If any person who has been

convicted of any offence punishable under this Act is again found guilty of an offence

involving & contravention of the same provision, he shall be punishable on a
subsequent conviction with imprisonment for a term which may extend to one year,

or with fine which may extend to two thousand rupees, or with both.

31. Offences by Companies ~ (1) Where ‘an offence under this Act has been

committed by a company, every person who at the time the offence was committed
was in charge of, and was responsible to the company for the conduct of the
business of the company, as well as the company, shall be deemed to be guilty of
the offence and shall be liahle to be proceeded against and punished accordingly:

Provided that nothing contained in this sub section shall render any such person
liable to any punishment if he proves that the offence was committed without his
knowledge or that he exercised all due diligence to prevent the commission of such

offence.
{2) Notwithstanding anything contained in sub-s. {1), where an offence under

this. Act has been committed by a company and it is proved that the offence has
been committed with the consent or connivance of, or is atiributable to any neglect
on the part of any Director, Manager, Secretary or other officer of the Company,
such Director,Manager, Secretary or other officer shall also be deemed fo be guilty
of that offence and shall be fiable to be proceeded against and punished accordingly.

Explanation: For the purposes of this section-

(&) “company means any body corporate and includes a firm, or other association of
individuals; and

{b} “Director” in relation to a firm, means a partner in the firm.

32. Cognizance of offences ~ No court shall take cognizance of any offence

punishable under this Act, except on compiain% made by or with the previous

sanction in writing of, the Government or an officer authorized by the Government in



that beha¥f, and no court inferior to that of a Judicial Magistrate of the First Class

shafl try any offence punishable under this Act.

33. Limitation of prosecutions -~ No court shall take cognizance of an offence

punishable under this Act unless complaint thereof is made within three months from

the date on which the alleged commission of the offence comes to the knowledge of

the Government or the officer authorized under $.32.

CHAPTER Xi
MISCELLANEQUS

34. Bar of jurisdiction of Civil Courts - No civil court shall entertain any suitor other
proceedings te set aside or modify any order or decision passed by any authority or
officer under this Act in respect of any of the matters faling within its or his SCOpE.

35. Power to take evidence on oath, etc: Any authority or officer BXerCising

powers under this Act shall have the same powers as are vested in a civil court
under the Code of Civil Procedure, 1808 (Centrat Act 5.0f 1908), when trying a suit in

respect of the following matters namely:-

(a) enforcing the attendance of any person and examining him on oath:

(b) requiring the discovery and production of documents;

(] receiving evidence on affidavit;

(d) issuing commissions for the examination of witnesses;

(e} such other matiers as may be prescribed;

and any proceeding before such authority or officer shall be deemed to be a

judicial proceeding within the meaning of $5.193 and 228 and for the purposes of
S.196 of the Indian Penal Cade {Central Act 45 of 1860)

36. Recovery of money due from Employer:-(1) Where any money is due to a




Head load worker unde'r a seftlement or decision referred to in sub-s. (3} or sub-s.(4)
or sub-s.{7} of S. 21 or S. 22, the head load worker himself or any other person
authorized by him in that behaff or, in the case of death of the head load worker, -his
assigness or heirs, may, without prejudice to any other mode of recovery, make an
application to the appellate authority for the recovery of the money due to him and if
the appeliate authority is satisfied that any money is so due, it shall issue a certificate
to the Collecter g

for the recovery of amount and thereupon the Collector shall recover the amount as

if it were an arrear of public revenue due on land:

Provided that every such application shall be made within ore year from the date on
which the money became due {o the head load worker.

{2) Any amount due from an employer as contribution to any fund and any other

amount due from an employer under this Act or a Scheme or rule made under this
Act may, if the amount is in arrears, * [the Chief Execulive Officer or the
Administrator of a committee may, without prejudice to any other mode of recavery,
make an application to the Government or an officer authorized by the Government
in this behalf for the recovery of the money due, and if the Gavemment or the officer
50 authorized is satisfied that any money is so due, it or he shall issue a certificate
in the presaribed manner to the Chief Judicial Magistrate having jurisdiction and the
Chief Judicial Magistrate shall proceed to realize the meney as if it were a fine
imposed by such Magistrate.]

37. Power to recover damages — Where an employer makes default in the

payment of any contributio‘n to the fund, the Government may recover from him such

damages, not exceeding twenty five per cent of the amount of arrears, as they think
fit.

38. Recovery of money due from Headload Workers:-Where any money is due

to an emﬁ%oyer by a head load worker under a settlement or decision referred to in
sub-s. (3} or sub-s.{4) or sub-s. (7) of 5. 21 or 8. 22, the employer himself or any
other person authorized by him in that behalf or, in the case of death of the

employer, tis assignees or heirs, may, withoul prejudice to any other mode of



recovery, make an application to the appeliate authority for the recovery, of the

money due ta him and if the appellate

autherity is satisfied that any money is so due, it shalf order the payment of such

money in such number of easy instaiments as may be determined by it.

39, Effect of laws and agreements inconsistent with this Act and

~

Schemes:-
(1) The provisions of this Act and the Schemes shall have effect notwithstanding

anything inconsistent therewith contained in any other law or in the terms of any
award,agreement or contract of service, whether made before or after the

commencement of this section.
{2) No authority other than the Government. other Board or a committee shall be

entitled to make any Scheme or do any other act conferring, or purporting to confer,

any benefits on headload workers.

40. Members of Board, etc. to be public servants:- Every member of the
Board |

or of a committee and every officer appointed under this Act shall be deemed to be a

public servant within the meaning of S. 21 of the Indian Penal Code (Central Act 48
of 1860)

41. Power to remove difficulties:- If any difficulty arises in giving effect to the
provisions of this Acl or a scheme or any seftlement under this Act, the Government

may, by order to anything not inconsistent with such provisions which appears 1o

them necessary or expedient for the purpose of remaving the difficulty.

42, Protection of action taken in good faith:- No suit, prosecution or other
legal proceedings shall lie against the Government or any authority or officer in
respect of anything which is in good faith done or intended to be done in pursuance ‘

of this Act or any Scheme, Rule ar Order made under this Act.




43. Power to make Rules:- (1) The Government may, by noftification in the

Gazelte, make rules *[either prospectively or retrospectively] to carry out the
purposes of this Act, |

{2} In particular, and without prejudice to the generalily of the foregoing power, such
rules may provide for;

() the obligations of head load workers and employers:

(b} regulating the employment of headload workers whether registered or not and the
terms, and conditions of such employment which are not specifically provided in this
Act; |

{¢) regulating, restricting or otherwise controiling the employment by any
employer of headload workers not registered in his establishment;
{d) any other matter which has to be. Or may be, prescribed.

{3} Every rule made under this Act shall be laid as soon as may he after it is made
before the legislative Assembly while it is in session for a total period of fourteen
days, which may be comprised in one session or in two successive sessions, and if,

before the expiry of the session in which it is so laid, or the session immediately

following, the Legislative Assembly makes any modification in the rule or decides
that the rule should not be made, the rule shall thereafter have effect only in such
modified form or be of no effect as the case may be, so however that any such
madification or

annulments shall be without prejudice to the validity of anything previously done
under that rule,
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THE KERALA H E;"\DLQAD W
1 ACT, 1994

Workers Act, 1978,

the Kerola Heedloed
Proamble —WHEREAS 1t s expedient 10 ameond th‘c Kerala Heaq
Workers” Act, 1978, for the purposes hercinafter appearing;

the Forty-fifth Year of the Republic of Indj, 20

dn et lo amnid

0y

BE it enacted in
followsi—

~

. SR ,“War—?y .

| Stert fitie and commencement —(1)  This Act may be called g, -
’ ‘ ’ -
i

Kerals Headload Workers’ [Amendment] Act, 1994,
~ . L. .
Q (2 Dushall come mio forge at once.
9 Amendment of section 13-~ In seciion 13 of the Kerala Headh}ad
Workers' Act, 1678 720 of 1980} hereinafter referved to as the Principy) |
Act), insub sention (1), m e (a}, for the word “or” the words “excep;
he  Chief Execunive of the beard or” shall EJ; ]
W

I e e e 0 T

the person appointed w5 -1

stibstiruied. .

S dmendment of section 18.~Insecton 18 of the principal, Act afiey
sub-section (8}, the following sub-section shall be nserted, namely;—

e In the exercise of the vowers and the dischirge of its funciions

the Committee shall be bound by such divections as the Board may gwe s |

it from time to tme”, i
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i.aw of Headloag Workers in Kerala ~ 2008 Edition
Pubfidhed by Law Books Centre

(This supplement cortains emenzfmgn!s jssued upte F5/F0/2013) \
',D:THE KERALA HEADLOAD WORKERS
o (AMENDMENT) ACT, 2008
{Ant 27 of 2008}

' Act further > amend the Kersla Headload Warkers Acl 1978 and o repasl the
Kerala Loading and Unisading {Regulation of Wages and Restriction of Unfawful Praclices)
Ast, 2002,

Progmble.-— Wiekes, 115 ex;ﬁediant futhe: to armend the Kerala Headload Workers Ad,
41978 and fo repeaithe Kerala Loading and Unioading {feguiation af Wages ant Restiction of
Unlawdut Practicas) Act, 2002 for the purdses herpinafier appearing;

Ge it enacled I the Fifty-ninth Year of the Republic of tndia 85 follows:~—

4. Shorttitieand commencement {1} This Act may be calied fhe Kerala Headhad
Workers (Amendment} A, 2008,

&) Nshatcome into force atonce, ‘
2 Amandment of Section 2,0 it Bection 2 o the Kerala Headioad Workers Act, 1878

' (200! 1980) (hereinafter referred to as the princigal Act)—

{a) inclause {g), for the words *or in groups Tor the purpose of engaging them i such
establishment and includes 2 sub-caniractor and 2 proker", the words “fof the
pumpose of engaging them in such estabiishment and includes a sub-coniradion 8
troker, a clearing and torwarding agent, commission agent, mercantiie agent,
consignment agent of the gwner of aveticls ladenwith goods” shall be substituted:

by inclause {-— )
{1y insub-clause ), after the words "headioad worker, the words "empioyed o
shall be inserfed; .
{2} insub-ctause (i), aler the wotds "not employed”, the words “or engaged” shak
be inserted; ‘
(3} after sub-clause i), {hve following “Explanation” shali be inserted, namely—
“Explanation.— Forthe pufpase of this sub-clause, 3 “headioad worker means @ person
wha is segistered under the Scheme and paid wages by the Committes aither trough emplayer
of confracior.”.
t6) forclause (m), the following clause shaltbe gubstituted, namely:—
“(m) “"headioad worke!” means a person employed or engaged directly o througha .
contractor inor foran estabiishment, whether forwages of not, {or loading of

unloading or carrying on head of persen ot in a trolty any aticle o7 articies Iner
from of 1o a vehicle or any place in such esiablishment or stacking articles,

+  Pybiished under Notbeaton Ne. H347/Lep L2 2008 o, CROANE I K. G B NoATET ¢ OB0AZ008,
received the sesant of the Gavemsr o0 OGB2008., . *
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excluding delitate of sophisiicated ankies, i a vehicle orunloading bY sliding
\ising roanust Bhout srom a mechanicatly propeted vehicls af  persan who
goes in conpetiion wilh the ok in podts, the works jike filing of fertilizers 5]
sacks, weighing and stiiching of satks, bunding. hreaking seals of FONBINGIS,

stacking and includes any person not praployed by ary amployer ot comiesiof

hutengaged in the laading or unle ading 6F catrying on head o pergon ot in g
trotly aay aricie o articies for wages inor from of 10 & vishicie, or any placein
suchestablishment o7 stecking anickes excluding delcate of sophisiicated aries
it & vehicle of unloading by siding ¥sing manual labour from & mechanically
propelied vehicie but does not include 8 perien engaged by an individusi for
domesiic purpases.
Explanation L= For the purpese of this clause, “a person sngaged by an individuat for
domestic purposas” means any petson zngaged by an inghvidual fore—
{ij shifing ingluging transposition of fumituse, passanal effects and oihier househald
articles for domestis use oF
{i) warking in connattion with the shifting of articles of 3 dwedling house of 8 persan
including work i connection with relgious o surial or public functions; of
(i) cutiing, removing shifting and transportationof frees and wood for personatuse; of
(vl construeting or tentiving and mainlenancs of OUSE including the shifting and
yansportation of constnuction matedals, equipmenis of machinary for personal
|use and not for the purpose of zade, OF
fv) dismantiing, demotishing and shilting of ois huilding materials of equipments
inCluding their {ransponation whichis not forindustiator commercial purpese; of
i) shifing and transperiation of animals for personal use, of
{#)) shiting and fransporiation of materials including agriculturalim plements, atpicultural
machinery. rawmalerials, agricuiturat produces, piher malenas related 10
agricuitural pperations in sugh person's land: of ‘
{v¥) doing such ofhet work or activity of prosess which {he Government JidY, by
notification In the Gazette, spetifylobea domesiic purpose.
Explanation - Forthe pumpose of s clause, "deficate of s.eph‘zﬁtiz:zted ariicies” mean
articles which require to be handiod by aimed of skilied parsons;
3, Kmendment of Section 6.~ i SectionJ ofthe pracipai A ihe foytigwing proviso

shall be added, namety~— ‘
Provided that every headioad worker shali gives  signet reoeipt to the employerin token
of the amourtt recelved towsrds wages.”,
4. Repealand _savings.ﬂ-(i}The eraia Loading ang Usioading {Regulation of Wages
ang Restriction of Uniawiut Practices) Act, 2002 {10 of 2002} 8 hereby repealed.
{2) Naotwithstanding such repeal, the provigions of Saction 4 of tha Ketala Inerpretation
and General Clauses Ad, 26 ActVITof 1125} shall apply upen the repegicithe Horala | oading
and Unloading (Regu!azion of Wages and Festriction of Unlawiut Practices} Adt, 2002,
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+THE KERALA HEADLOAD WORKERS

w/‘_
o (SECOND AMENDMENT) ACT, 2008
L (aa3of 2006) _
AnActiunther fn amendthe Keraiz veadivad Workers Act 1678
: Ffeamhie.MWﬂﬁEAS, FY:3 expetient further 1o afgzend the Keinia Headload sinrors Adt,
1078, for the puUMOSLs hereinafier appearing: s
“ps t enacied inihe gifty-rinth Year ofiné Republicof india 8 follgws.—
4. Shorttitle and commsncement.—- ¢4y This Act maybe calied ihe Keeala Headioad”
yorkers {Gecond Amerdment) Agh, 2008,

@) Wshal be deemad o have o™ into force onthe 16 day of Apiil, 2008.
Amendment of Section 4B, i Secton 18 afthe Keral Headioad Workers Act,
4478 (20 0f 1680} (neretnafier relferred o @8 he pﬁrtdpa!mt_),—-
Ay for sub-section{t} fhe following sub-section ghalibe substiuted, namely—
=iy The Government MY, by notification in {he Gazetie, apponta committee ol ey
revenue district in the State and anthe :wmendauoa of the Boatd, appoint, 88 many
Committess 85 they deem {4 in ary are8 faling within 80y Endusmaltuwnship ot oler gpadial
areas of imporiance inthe Siate. A speci i i

heAdtandibe Gohame it relationic that area, _ .
- provdedthatdany specialgommmee,has yoen appointed. the Cotnmites appainted fof
{he fevanue disict shalt ceas® 1© exelc%sef;ﬂr‘xsdid‘m! et the areaof the special Committes.”
AR sup-sections {&yand @, forihe word sconvenar”, the words “Ciistrict Sagretary of
a5 the case may te Spacial Ares getretaty’ shafibe substituted.
4, Insertion ot wew S tion 40A - ARET Section 19 pithe pﬂncmaim, the {oliowing

secionshall b8 mseded, namely— .

“19A. Appointmef\t of Advisory Comemitiss.~ {1} The Roard may constitute 38 many
AcviSOTY Commitiees 88 are found fECsaaTY for any ared in A Tevene district, for the purpase
of advising the commitles o0 gny mate! pertaing o ihal aTe%:

{7) Every Advisory Committeg yngder sub-sstiion ¢1) shall consiat of seven members

‘ nominated by the Board of whom three eath ghak reprasent the empioyers ang the neadioad

wearkers and oneé shalibe ah officer of the Board. .

3 The atficer of the Board nominated undmwb—sed‘ror: {2yshalibe s Convener.

@ The term of office of the membete of the Advisory Commitiee and the conduct of
pysiness of the AdvIsOTY Committee ghali be such a8 gy be Jecided by the Board from fime 10
wne.”

4 Special provisioh for dissotving the existing Committee— Notwihstanding
anyining 10 thes contrary contained inthe principa! pckorinany ke orsoheme framed (hereunder,
soon after the dateof oommemamem of the Yerals Headmdwm'\ers {Second amnendmenty
Act, 2008, the Governmentmay seconstitute the Committeen accordance will Gection 180!
the principat st as amended Y this Act and upoh su reconsiution 4l the existing Commitess

——— et

«  pyblshed unde! notscation No. 1g80TAed araenRh. 8 o R00E MK o . e, 35 st fraves)
m&.-.amsme}, Recsived 08 aasent of the Cowemor ¢ oas. .

St
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aonstitutsd prior fa e Jule of commencament of this Al shali be deemad o bé dissolved and
alithe powers and functions hitherlo xnrcised of perormed by the existing Committess ina
roveriua distiict shai be deamed lo be transferred o the zaspective Committees reconstituled
in the revenue district in accordance with the pravisions of thisAct.

5. Repealand Baving.—{1} Tha Kera'a weadioad Workars (Amendment) Ordinancs,
2008 {26 of 2008} is hereby repeaied,

{21 Notwithstending such repesl, anything done or deained e have beendene or ety
sction taken or desmed o have been faker under the principal Act as amended by the sald
Ordinance shall be ceemed to hava been done or taken undet the principal Act as amended by
thisAd.

*THE KERALA HEADLOAD WORKERS’ (AMENDMENT) ACT, 2013
fACt 13 6201

An Aot furtherto amend the Kerala Headload Warkers' AL, 1478,

Preamble ~ Wriress, 1 is expadient further to amend the Kerala Headload Workers Adt,
1978 {20 of 1980) for the purpeses hereinafier appearing: :

B it enacted in the Sixty-fourth Year of the Republic of India as follows.—

1. Shorttitle and commencament. (1) This Act may be calied the Kerala Headload
Workars' (Amendmenti Act, 2013,

{4} Seclions 3and4 ot thie Ack sl b deemed io have come into foroe on the 1s} day of
January, 2000 and the remaining sections shallbe deemad to have come into foroe on the t4ih
day of June, 2010, .

2 Amendment of Section 2. In the Kerata Headicad Workers Agt, 1978 (20 o1 1880
{heminafler referred 1o as the principal Act), in Section 2, for clause (i}, the foliowing clause
shali be substituted, namely -

k) arily" means

{} husband;
(i) wife;

() eminos children, ingluding lagally adopled children,

() mentally chaliengad children;
{v) dependentparents.

fvi) unmarried or widowed daughlers who are depandent;

{vi) physically challenged chikiren who are dependent; and

 {vE). whally dependent unrmarried sisters.” ‘

1 Amendment of Saction 13- in Section 13 of the principal Act, after clause [t} of
sub-section (2), the following ciause shall be inserted, tamely— )

6} for providing benefils under the Employess’ State insurance Act, 1948 {Centrat Act
34 of 1948 to headload workers.”.

4. Amendmentof Section 24~1n Section 24 of the principal At~

S

- pubtished onder Netification Mo, 107150eg CR2310haw 10502013 in ¥, G B N, 648 LTSO8,
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(a) tor the words ~Workmen's Compensafian’ ocurring inthe maiginal heading and

in the gpening gontence. \he words “Employees Compensation” shall be
substited, AN p
@) forthewerd wworkmen”, the word somployees” shelb substituted;
() lolheex ling provision, {he foliowing praviso shafibg added. nameby-—
«povided that the Employees Comprensation Act, 1923 {CentrglAct 8 of 1922)
; ghafl not apply o the headisad workers inoured undar the proyees’ Slale {nsursnca Act, 1848
| (CanteatAct 34 0f 1848)." . ' .
\ 5. Amendment of gection 37.— In Sectian 37 of the principal Act, for tha word
«Government”, the word “Boatd” shatt be substiuvted.
‘ 6. Repeaisnd saving—{1) The Kerata Headioad Workors' (Arrlenimani) Ordinanee,
| 2013(12 01 2013)Is heredy repealed. ‘
'*I {2) Notwithstanding such repeal, anyihing done o deemed lohiave peen dong of 8Ny
aclion taken of decmed {0 have peen laken under the principal Ackas amended by the sald
1.| Qrdinance shaltbe decmed lohave been done of taken under the principal Act S amended
s Act. :
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' “THE KERALA HEADLOAD WORKERS (REGULATION OF
EMPLOYMENT AND WELFARE} AMENDMENT SCHEME, 2014

8.R. 0.No. 43912011 ~. In exorcise of the pawers cinferred by sub-section (1) of Section

" 13 of the Kerala Headloag Workers Adt, 1978 (20 of 1880), the Government of Kerala, afier

having published the draft proposal cating for oblections and Suggestions ssued as per notification
No,'23341m31.’{01MBR'dated 25th November, 2 i i

of the Schoma wag already exiended by
lowing consaqusniiat amendmen {6 this sakd Scheme,
namey— ) :

" ‘ SCHEME

) - Headload Workers (Regulatian of Employmant a

Héadload Workers (Regulation of Employment ang Weifarz)
of Kerala hereby fix he date of bublication of the nolification as the d
Scheme shall come into force in the entire area of Patakizd ang Kannur

1. Short title and commencement.— (1) This Scheme may be calied the Kerata

nd Welfare) Amencment Scheme, 2011,
{2} lshallcome Into force af once.

2 Amondment of the Schemeo.— In the Kerala Headload Workars {Regulation of

Employment snd Welfare) Scheme, 1983, n the Schedule, the following entries shaflbe added
attheend, narmiety;— - '

"Enlire area of Palakkad and Kannur

Cisirict iricluding the areas where the Scheme
was already extendod”, -

‘ THE‘K’ERALA HEADLOAD WORKERS (REGULATION OF EMPLOYMENT AND

WELFARE) SCHEME, 1983 — NOTIFICATION
8. R.0. No. 44072011~ In exercise of the powers confored by paragraph 3 of the Kerala
Scheme, 1983, the Govemnment
ale‘on which the said
Districts exciuding the ,

ateas whee the provisions of the Schemé was extended by eartier notifications. -

Pubiizhed under Netificaton G 0. (Ri) No. 82312011/L8R, dt. 12/07/2011 In K. G Ext. No, 1388 41, 150772011,




